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ANNEXURE NO. 1
CHARGE

That, you Sri Kantharaju, the then Secretary, Alambadi Kavalu
Village, K.R. Pet Taluk, Mandya District, has committed following

dereliction of duty/misconduct:-

(i “You DGO on 1/9/2006, three
motors were purchased from Sri
Lakshmi Venkatshwara Electricals and
Hardwares for a sum of Rs.40,800/-,
without approval of quotations from
purchase committee. The motors were
not taken to stock. The amount was
drawn through self cheque and cash was
paid to M/s. Sri Lakshmi Venkatshwara

»

Electricals and Hardwares.

(ii) “The work was taken up for leveling
land of Poornima W/o Vishakanta
Murthy, under  the scheme of
development for Rs.15,4 15/-, an estimale
was prepared for Rs.15,415/- and one AS

Paramcsha, the contractor had taken up

QoA a e\
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the work. The contract -certificate
produced by you does not bear the date
and the payment bill does not bear the
signature of President of the Gram
Panchayath. The MB produced does not
find the check measurement by AEE”

Thus, you DGO being Government/public servant has failed to maintain
absolule integrity besides devotion to duty and acted in a manner
unbecoming of Government servant and thus committed misconduct as

enumerated U/R 3(1) of Karnataka Civil Service (Conduct) Rules 1966.

ANNEXURE NO.II
STATEMENT OF IMPUTATIONS OF MISCONDUCT

1. The complainant Sri G.S.Karigowda, S/o Susegowda,
Alambadi Kavalu Village, K.R.Pet Taluk, Mandya District, has filed
this complaint against (1) Sri P.Siddegowda, President (2)
Secretary, (3) Sri B.K.Nagaraju, Secretary, (4) Sri Kantharaju, the
then Secretary, and (5) Sri H.Keshavamurthy, the then Secretary of
Alambadi Kavalu Gram Panchayath, KR Pet Taluk, and the same is
taken up for investigation u /s 9 of the Karnataka Lokayukta Act,
1984.

2. In the complaint, it is stated that the President Sri

P.Siddegowda and Secretary of Alambadi Kavalu N \g}_x;am

Jff



No. Uplok-2/DE/171/2019/ARE-10

Panchayath, KR Pet Taluk, have committed irregularities in

respect of following transactions of the Gram Panchayath.

i) Purchase and distribution of kerosene oil motor
pump.
i) The leveling of the land of Smt.Purnima W/o
Vishakantamurthy;
iii) Passing of bills without construction of houses;
iv) Misappropriation of rice released under SGRY
scheme;
v) Use of development funds without passing bills; etc.
3. It is further stated that the Executive Officer of Taluk
Panchayath has conducted enquiry, but no action has been
taken against the President and Secretary. Hence, complainant

prayed to take action against the respondents.

4. Along with complaint, complainant has produced the inspection
report dt.15.2.2007 and a letter bearing No. TPS/CR.19/2006-07
dt.28.6.2006.

5. As per the Report dated 28 /6/2006 of Taluk Executive Officer,
Taluk Panchayath, K.R.Pet, no vouchers were available for the
development grant of Rs.5,00,000/-.

6. On 1/9/2006, three motors were purchased from Sri Lakshmi
Venkatshwara Electricals and Hardwares for a sum of Rs.40,800/-,
without approval of quotations from purchase committee. The

motors were not taken to stock. The amount was drawn through
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self cheque and cash was paid to M/s. Sri Lakshmi Venkatshwara,
Electricals and Hardwares. During the above period one Sri

working as President of Alambadi Kaval Grama Panchayath.

7. Respondent No.4 Sri Kantharaju filed his comments
dt.11.12.2018 and denied the allegations made against him and
further stated that kerosene motors were purchased from Sri
Venkateshwara Electricals and Hardware, by calling the rate list
and selecting lowest quoted price. Further, he stated that in
respect of leveling land of Poornima W/o Vishakanta Murthy, the
Asst. Engineer has looked after the work and written MB and
accordingly bill is passed. Hence he prayed to dismiss the

complaint.

8. The CEO,ZP, Mandya, submitted report dt.15.12.2018
alongwith  copy of the order passed in DS:C4:CCA.5/06-07
dt.28.12.2013 passed by CEO and the Disciplinary Authority,
wherein it is stated that on the basis of the report submitted by
Executive Officer, Taluk Panchayath dt.28.1.2008, departmental
enquiry was conducted against Respondent No.3 and the Enquiry
Officer submitted report dt.30.5.2012 stating that the allegations
made in the report dt.28.1.2008 are proved and thereafter, vide
order dt. 28.12.2013, an amount of Rs.46,149/- was ordered to be
recovered from the retirement benefits i.e. DCRG and EL

Encashment of Respondent No.3. As enquiry against R.3 is already
28
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conducted on the above said allegations and final order has been
passed, no further action could be taken against R.3 on the same

allegations.

9. In respect of the allegations against Respondent No.4 i.e. DGO,
R.4 has produced the credit bill for purchase of 3 kerosene motors.
But the said credit bill does not bear the bill number and date and
also the signature of authorized dealer. But, it is shown that 3
kerosene motors are purchased for Rs.13,600/- each, totally
costing Rs.40,800/-. Respondent No.4 has produced cash
receipts dt.1.9.2006, but the same does not bear the KST number.

10. R.4/DGO has produced the quotations  of Laxmi
Venkateshwara Electricals, Hitesh Electricals and Hardware, Rajan
Electricals, who have quoted the rate of one kerosene motor as
Rs.13,600/-, 13,975/- and Rs.13,900/ -respectively. The lowest
rate quoted is Rs.13,600/- by Sri Laxmi Venkateshwara
Electricals, but the quotation does not bear the signature of

authorized dealer.

11. R.4/DGO has also not produced the copy of the stock register.
But the copy showing distribution of the kerosene motors is
produced. R.4 has stated that he has paid the amount of
R.40,800/- to the Sri Laxmi Venkateshwara Electricals by cash,
which is not permissible. R.4 ought to have paid the amount
through cheque. Thus R.4 has committed dereliction of duty and

misconduct in purchase and distribution of kerosene motors.

s N
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12.  Work was taken up for leveling land of Poornima W/o
Vishakanta Murthy, under the scheme of development for
Rs.15,415/-, an estimate was prepared for Rs.15,415/- and one AS
Paramesha, the contractor had taken up the work. The contract
certificate produced by R.4 does not bear the date and the
payment bill does not bear the signature of President of the Gram
Panchayath. The MB produced does not find the check

measurement by AEE.

12. Since, said facts and material on record prima-facie show that the
respondents-4 has committed misconduct, as per Rule 3 (1) of the
K.C.S. (Conduct) Rules, 1966, now, acting under Section 12(3) of the
Karnataka Lokayukta Act, recommendation is made to the Competent
Authority to initiate disciplinary proceedings against the DGO 4 and to
entrust the inquiry to this Authority under Rule 14-A of Karnataka Civil
Services (Classification, Control and Appeals) Rules, 1957,

13. In turn, the Competent Authority initiated disciplinary proceedings
against the DGO and entrusted the enquiry to this Institution and Hon'ble
Upalokayukta nominated this enquiry Authority to conduct enquiry and to

submit a report. Hence, the above satated charge.
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LIST OF WITNESS EXAMINED ON BEHALF OF
DISCIPLINARY AUTHORITY :

PW-1 : Sri. G.S. Karigowda (Complainant)
(original)

LIST OF WITNESS EXAMINED ON BEHALF OF
DEFENSE :

DW-1: Sri. Kanthraju (DGO)-(original)

LIST OF EXHIBITS MARKED ON BEHALF OF
DISCIPLINARY AUTHORITY:

Ex.P.1: Complaint of the complainant dated
10/04/2007 (Original)

Ex.P.2: Form No. [ (Complaint) dated

10/04 /2007 (Original)
Ex.P.3: Form No. II (Affidavit) dated
03/04/2007 (Original)

Ex.P.4 : Letter of Executive Officer, Taluk
Panchayath, K.R. Pet addressed,
CEO, ZP, Mandya dated 28/06/2006

and report
(Xerox)
Ex.P.5: Rejoinder of complainant dated
30/08 /2007 (original)
Ex.P.6: Witness submitted document

submitted along with rejoinder
(torned) (Original)

LIST OF EXHIBITS MARKED ON BEHALF OF
DEFENSE:

Ex.D-1 |Documents pertains to land development
& 2 : of Smt. Poornima estimation and contract
certificate

(Xerox)

Ex.D-3: |Letter of Secretary Alambadi Kavalu
Grama Panchayath dated 05/10/2006
written letter to Executive Officer, Taluk
Panchayath, K.R. Pet (Original 87 xerox
88)




No. Uplok-2/DE/171/2019/ARE-10

Ex.D-4: | Charge List dated 05.10.2016
(xerox)
Ex.D-5 |3 quotations (Xerox)

to 7 :
Ex.D-8 |Copy of credit Bill and cash receipt
& 9 (Xerox)

Ex.D-10 | Copy of resolution dated 10/08/2016 of
Almbadi Kaval Gram Panchayath
(Xerox)

Ex.D-11 |Copy of the inward book extract for
having received 3 kerosene motor

(Xerox)
Ex.D-12 |Copy of the Genealogical Tree of Smt.
Poornima (Xerox)

Ex.D-13 | Copy of the contract certificate for having
given contract of Sri. Parmesh for land
development

(Xerox)
Ex.D-14 | Copy of the estimate given by Junior
Engineer (Xerox)
Ex.D-15 | Copy of MB Book extract
(Xerox) |

DOR of DGO : Already Retired (31.08.2007).

28" April 2022

( G. NANJUNDAIAH )
Additional Registrar (Enquiries)- 10
Karnataka Lokayukta,

Bengaluru.
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KARNATAKA LOKAYUKTA

No.Uplok-2/DE/171/2019/ARE-10 Multi-storeyed Building,
' Dr.B.R. AmbedkarVeedhi,
Bengaluru, dt.13.5.2022.

RECOMMENDATION

Sub:- Departmental inquiry against Sri. Kantharaju,

[ L s o AYaea L A1 T et ey
The then Secretary, Alambads navaiu urama

Panchayath, K.R.Pet Taluk, Mandya District-reg.

Ref:- 1) Government Order No. mews3/251/mg@0%e/2019,

Bengaluru Dated: 11.6.2019.

2) Nomination order No. Uplok-2/DE/171/2019/
Bengaluru dated: 20.06.2019 of Upalokayukta,
State of Karnataka.

3) Inquiry report dated 28.4.2022 of Additional
Registrar of Enquiries-10, Karnataka Lokayukta,
Bengaluru.

The Government by its order dated 11.6.2019 initiated
disciplinary nroceedings . against Sri Waptharaiyy, the then
Secretary, Alambadi Kavalu Grama Panchayath, K.R.Pet Taluk,
Mandya District [hereinafter referred to as Delinquent
Government Official, for short as ‘DGO’ and entrusted the

departmental inquiry to this Institution.

- This Institution by Nomination Order No. Uplok-
2/DE/171/2019/ Bengaluru dated: 20.06.2019 nominated
Additional Registrar of Enquiries-10, Karnataka Lokayukta,

Bengaluru, as the Inquiry Officer to frame charges and to



AL

2

conduct departmental inquiry against DGO for the alleged charge

of misconduct, said to have been committed by him.

3. The DGO - S, Kantharaju, the then Secretary, Alambadi
Kavalu Grama Panchayath, K.R.Pet Taluk, Mandya District was
tried for the following charges:-

ANNEXURE-1
CHARGE

“That, you Sri Kantharaju, the then
Secretary, Alambadi Kavalu Village, K.R. Pet Taluk,

Mandya District, has committed following dereliction of

duty/misconduct:-

i) “You DGO on 1/9/2006, three motors
were purchased from Sri Lakshmi
Venkatshwara Electricals and Hardwares for a
sum of Rs.40,800/-, without approval of
quotations from purchase committee. The
motors were not taken to stock. The amount
was drawn through self cheque and cash was
paid to M/s. Sri Lakshmi Venkatshwara

Electricals and Hardwares.”

(ii) “The work was taken up for leveling land of
Poornima W/o Vishakanta Murthy, under the

scheme of development for Rs. 15,415/-, an
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estimate was prepared for Rs.15,415/- and
one AS Paramesha, the contractor had taken
up the work. The contract certificate
produced by you does not bear the date and
the payment bill does not bear the signature
of President of the Gram Panchayath. The MB
produced  does not find the check

measurement by AEE”

Thus, you DGO being Government/public servant
has failed to maintain absolute integrity besides
devotion to duty and acted in a manner unbecoming of
Government servant and thus committed misconduct
as enumerated U/R 3(1) of Karnataka Civil Service

(Conduct) Rules 1966”.

4. On perusal of the record, in order to prove the delinquency of
the DGO, the Disciplinary Authority has examined one
witness as PW1, Sri. G.S. Karigowda and got marked Ex.P1
to P6. - The DGO was also examined himself as DW1 and got
marked Ex.D1 to D15.

5. On perusal of the entire records, there is no allegation that
the DGO has misused or misappropriated any amount. He
has admitted, that he has done that mistake due to the
pressure of the President. Whatever may be the pressure,
the DGO would not have done the above said alleged act

without following proper procedure contemplated. Therefore,



6.

4

the Enquiry Officer’s report is proper on the basis of the

malterials available on record,

The Inquiry Officer (Additional Registrar of Enquiries-10) on
proper appreciation of oral and documentary evidence has
held that, ‘the Disciplinary Authority has ¢ proved’ the charge
No. 1 and charge No.2, levelled against the DGO is not
related to “Sri. Kantharaju, The then Secretary, Alambadi
Kavaiu Grama Panchayath, K.R.Pet Taluk, Mandya District.

. On perusal of the records and enquiry report, the

Disciplinary Authority has examined PW1 and got marked
documents Ex.P1 to Pe6. The DGO was also examined as
DWI1 and Ex.D1 to D15 documents are got marked.

. On re-consideration of report of inquiry, I do not find any

reason to interfere with the findings recorded by the Inquiry
Officer. Therefore, it is hereby recommended to the

Government to accept the report of J nquiry Qfficer,

. As per the First Oral Statement of DGO furnished by the

Inquiry Officer, DGO - Sri. Kantharaju, was retired from
service on 31.08.2007.

10. Having regard to the nature of charge ‘proved’ against DGO

~ ‘Sri. Kantharaju, the then Secretary, Alambadi Kavaly
Grama Panchayath, K.R.Pet Taluk, Mandya District’ and on

consideration of the totality of circumstances-,
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overnment to
of the

4t is hereby recommended to the G

impose penalty of ‘with holding 10%

pension payable to the DGO Sri. Kantharaju for

two year’.

11. Action taken in the matter shall be intimated to this

Authority.

Connected records are enclosed herewith.

// - || C
. N
(JUSTICE K.N.PHANEENDRA)
Upalokayukta-2,
State of Karnataka.







